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Form No. INC-26

[Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014]

Before the Central Government
Regional Director, Western Region, MUMBAI
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of Sub-
rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014

AND
In the matter of

BIO LINK ORGANIC CERTIFICATION

PRIVATE LIMITED

(CIN: U74999MH2019PTC324753)
House No. 74 Dehankar Layout, Yavatmal,

Maharashtra, India, 445001
….… Applicant Company / Petitioner

NOTICE is hereby given to the General
Public that the company proposes to make
an application to the Central Government
under section 13 of the Companies Act,
2013 seekingconfirmation of alteration of
the Memorandum of Association of the
Company in terms of the special resolution
passed at the Extra Ordinary General
Meeting held on 10th July, 2024 to enable
the company to change its Registered office
from "State of Maharashtra" to the “State
of Chhattisgarh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature
of his /her interest and grounds of opposition
to the Regional Director, Western Region,
Ministry of Corporate Affairs, Everest, 5th

Floor, 100 Marine Drive, Mumbai-400002
within fourteen days from the date of
publication of this notice with a copy to the
applicant company at its Registered Office
at the address mentioned below :-
House No. 74 Dehankar Layout, Yavatmal,
Maharashtra, India, 445001

For & on behalf of BIO LINK ORGANIC
CERTIFICATION PRIVATE LIMITED

Sd/-
SANTOSH PATEL

(DIRECTOR)
DIN: 10673292Date : 11.12.2024

Place : Yavatmal

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF V.G.I. PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor V.G.I. PHARMA PRIVATE LIMITED

2.
Date of incorporation of corporate
debtor

June 03, 2011

3.
Authority under which corporate
debtor is incorporated / registered

Registrar of Companies,Maharashtra,
Mumbai. Registration No. 218263

4.
Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U24200MH2011PTC218263

5.
Address of the registered office
and principal office (if any) of
corporate debtor

Plot No. J-8, Phase 3, MIDC Akola,
Maharashtra – 444104.

6.
Insolvency commencement date
in respect of corporate debtor

December 03, 2024 (Order received on
December 09, 2024)

7.
Estimated date of closure of
insolvency resolution process

June 01, 2025

8.
Name and registration number of
the insolvency professional acting
as interim resolution professional

Mr. Kshitiz Gupta
IBBI/IPA-002/IP-N00721/2018-2019/12140

9.
Address and e-mail of the interim
resolution professional, as
registered with the Board

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: kshitiz.ca@gmail.com

10.
Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: vgipharma.ibc@gmail.com

11. Last date for submission of claims December 23, 2024

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not available as per information
available with the IRP

13.

Names of Insolvency
Professionals identified to act
as Authorised Representative of
creditors in a class (Three names
for each class)

Not available as per information
available with the IRP

14.
(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

a) Web link: https://ibbi.gov.in/en/
home/downloads
b) N.A

Mr. Kshitiz Gupta
Interim Resolution Professional

IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA valid upto 31/12/2025

Date: December 11, 2024
Place: Mumbai

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench-
VI has ordered the commencement of a corporate insolvency resolution process of
M/s. V.G.I. Pharma Private Limited vide its order in CP (IB) No.1261/MB-VI/2022 on
December 03, 2024 (order received on December 09, 2024).
The creditors of V.G.I. Pharma Private Limited are hereby called upon to submit their
claims with proof on or before December 23, 2024, to the interim resolution professional
at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, (Not
Applicable), shall indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 (Not Applicable) to act as authorised
representative of the class [N.A] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Form no INC-26
[Pursuant to rule 30 the Companies 

(Incorporation) Rules, 2014]

Before the Central Government Mumbai 

Region,

In the matter of the Companies Act, 2013, 
Section 13(4) of Companies Act, 2013 and Rule 
30(6) (a) of the Companies (Incorporation) 
Rules, 2014
AND
In the matter of Femina Life Sciences Private 

Limited having its registered office at C/O 

MOHAN DASHRATH KANOJI, IBM ROAD 

GITTI KHADAN, KATOLROAD, NAGPUR, 

NAGPUR, MAHARASHTRA, INDIA, 440013, 
Petitioner
Notice is hereby given to the General Public 
that the company proposes to make 
application to the
Central Government under section 13 of the 
Companies Act, 2013 seeking confirmation in 
terms of
the special resolution passed at the Extra 
ordinary general meeting held on 6th 
December 2024, Friday to enable the company 
to change its Registered office within state of 

Maharashtra from C/O MOHAN DASHRATH 

KANOJI, IBM ROAD GITTI KHADAN, 

KATOLROAD, NAGPUR, MAHARASHTRA, 

INDIA, 440013 to C/O SURESH MOHAN 

JAJUNDA, BUILDING NO.T-10, FLAT NO 

1605, RAHEJA VISTAS, PH-IV PUNE 

MAHARASHTRA PIN 411 060.

Any person whose interest is likely to be 
affected by the proposed change of the 
registered office of
the company may deliver or cause to be 
delivered or send by registered post of his/her 
objections supported by an affidavit stating the 
nature of his/her interest and grounds of 
opposition to the company, within Fourteen 
days from the date of publication of this notice 
with a copy of the applicant company at its 
registered office at the address mentioned 
below:

Femina Life sciences Private Limited, C/O 
MOHAN DASHRATH KANOJI, IBM ROAD GITTI 
KHADAN, KATOL ROAD, NAGPUR, NAGPUR, 
MAHARASHTRA, INDIA, 440013
For and on behalf of the Applicant
Femina Life sciences Private Limited

Sd/-

VINEETA RAJAK

Director
DIN – 10205144

GUJARAT ENERGY TRANSMISSION

CORPORATION LIMITED
H O.Sardar Patel Vidyut Bhavan, Race Course, Vadodara – 390 007

GETCO: www.getcogujarat.com, https:www.nprocure.com.

Tender Notice No. ACE(P&C):TN-13:24-25

[A] Procurement: E-2991R ACE(P&C)/SE(P&C)/EE(Proc)/III/ /SF6 CB (B/B)/2024-25: (1) Various
class SF6 Breakers under buy back for year 2024-25 as per specification on firm price basis.
[B] Civil: ACE(P&C)/Contracts/Civil-404,412,413,414,415,416,418,419,420,421,422,423,424,425/
66 kV Ghadkan SS,400kVVataman-Dholera-2 line,66 KV Dhinoj SS,CR Extn.under Haldarva AM
Div, Aug. under Narol Am Div, Cnet Building GETRI, 765kV Sompipaliya S/S(Phase-1), Civil work
at 66kV Sanand SS, Civil work at 220kV Keshod SS, CR Extn. At 66kV Kheda SS, Civil work at
132kV Nadiad SS,Civil work at Ranasan AM Div,Civil work at 220kV Shapur SS,Civil work at 66kV
Mosali SS. (1) Construction of Control Room Building, foundation, CableTrench, CompoundWall, RCC
Road, Borewell, Pile work etc. at 66kV Ghadkan SS Ta. Prantij, Dist. Sabarkantha under Himmatnagar
Tr. Circle (2) Construction of pile foundations suitable for R+0/+3/+6 Tower for 400KV D/C Vataman-
Dholera-2 line on D/C Tower AL-59 Conductor under Construction Division - Limbdi under
Surendranagar Circle (3) Construction of New Control Room Building 8 span with electrification, Ladies
toilet, Divyang ramp, RCC Road, Compound Wall and other ancillary civil works etc.at 66 KV Dhinoj ss,
Ta. Chanasma, Dist.: Patan under Mehsana TR Division under Mehsana Transmission Circle, (4)
ConstructionofControlRoomExtension(2span),RCCRoad,Cable trenchandDemolitionofoldcontrol
room at 66KV Vilayat ss and Construction of Control Room Extension (2 Span) and RCC Road at 66kV
Saykha - 1 and Saykha - 2 SS under Haldarva AM Division under Bharuch Circle (5) Construction of
foundations, FP Wall, Cable Trench, Oil Sump etc. for augmentation work of various
400KV/220KV/132KV/66KV S/S under Narol AM Division for R&M Plan 2024-25 under Nadiad AM
Circle (6) Hiring of comprehensive architectural and structural consultancy services for the Proposed C-
Net Building Green Building in GETRI Campus at Gotri Road, Vadodara (7) Area grading, Precast
Compound wall, Precast Peripheral Drain, Security cabin, Gate and Misc Civil works at 765 kV
Sompipaliya SS Phase 1,Ta.Vinchhiya and Dist Rajkot under Gondal Circle (8) Construction of New CR
Building, Compound wall, Foundations, Cable Trench, RCC Road, Metal Spreading, water supply,
Drainage etc at 66 kV Sanand Ss.Ta.Sanand Dist Ahmedabad under NadiadTR Circle (9) Construction
of store room building, Panels room building, hardware & accessory building, stacking platform, RCC
road, Compound wall, Water tank, septic and soak pit, toilet block, Parking shed, security cabin, and
Dismantling of existing staff quarters, Old division office and other Misc. civil work etc., for construction
ofKeshoddivisional storeat220kVKeshodSScompoundunderJunagadhConstructionDivisionunder
Junagadh Circle (10) Extension of Control Room Building, Construction of Compound wall, RCC road,
Metal Spreading as per new methodology & other misc.work at 66kV Kheda SS under NadiadTR Circle
(11) Construction of 2 nosType3 (G+3) Quarters Blocks with Lift, septic tank, soak pit, water sump, RCC
Road, Garden etc.with electrification at 132KV Nadiad SS under NadiadTR Circle (12) Construction of
foundations, FP Wall, Cable Trench, Oil Sump etc. for augmentation work at 220KV Ranasan, Khanpur
SS, 132kV Chandkheda SS and 66kV Lihoda SS etc.various EHV class SS under RanasanTR Division
for R&M Plan 2024-25 under NadiadTR Circle (13) Construction ofTR bay Foundations, CableTrench,
Fireprotectionworks,RCCRoad,Metal spreading,RandMofCompoundWall-ControlRoom,Boreand
WaterSupplyworkandMisc.CivilWorksat220KVShapurSub-stationunderAMCircleJunagadhunder
KSY- II (14) Construction of Control Room Building Extension with electrification in Phase-2, Compound
Wall, RCC road, Yard Metal Spreading, Bore, other Misc. works and Demolition of existing old control
room building at 66kV Mosali SS under Kim Tr.Div.and under Bharuch Tr.Circle

[C] Line: ACE(P&C)/Contract/ E-266/TL/220kV/S&E:(1) Design, Supply, Erection, Testing &

Commissioning of LILO of One Circuit of 220 kV D/C Kasor – Gavasad line at 220 kV Gotri Sub Station

(balance work from AP-18 to Gotri S/S 3.211 Rkm) on 220kV Multi circuit Monopole towers on turnkey

basis.

[D] Substation: ACE(P&C)/Contract/66 kV Kotarpur SS/E-261, 66Kv Morbi Jail Road GIS/E-251:

(1) Supply, Erection, Testing, and Commissioning of Equipment and Materials on EPC basis excluding

civil works at 66/11kV Kotarpur AIS under RDSS scheme. (2) “Design, Engineering, manufacturing,

supply, erection, testing & commissioning of 66/11kV GIS equipment’s, materials on turnkey basis

including all civil works at 66kV Morbi Jail Road GIS.”

Above Tender are available on web-site www.getcogujarat.com (for view and download only) &

tender.nprocure.com (For view, download and on line tender submission).

Note: Bidders are requested to be in touch with our website till opening of the Tender.

09/12/2024 Additional Chief Engineer (Procurement & Contracts)

U GRO Capital Limited
4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSET(S) [“SECURED ASSET(S)”] UNDER THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8 AND 9 OF THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described Secured Asset(s) mortgaged /
charged to U GRO Capital Limited & Poonawalla Fincorp Limited (“Secured Creditors”), the possession of which has been taken by the authorised officer of Secured
Creditors, will be sold on “As is what is” and “As is where is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues
mentioned herein below and further interest and other expenses thereon till the date of realization of amount, due to Secured Creditors from the Borrower(s) and
Guarantor(s) mentioned herein below. The Reserve Price, Earnest Money Deposit (EMD) and last date of EMD deposit is also mentioned herein below:

Date : 11-12-2024, Place : Nagpur Authorised Officer, UGRO Capital Limited

For detailed terms and conditions of the sale, please refer to the link provided in U GRO Capital Limited/Secured Creditor’s website. i.e. www.ugrocapital.com or
contact the undersigned at authorised.officer@ugrocapital.com

Details of Borrower(s) / Guarantor(s) Details of Demand Notice Details of Auction

1. BURAK AGARBATTI COMPANY

2. Nadeem Ahmad Nawab Ahmad

3. Sabina Nadeem Ahmad

Loan Account Number:

HCFNGPSEC00001042028

Date of Notice : 27-05-2024
Reserve Price : Rs. 5149420/-

EMD Rs. 514942/-

Outstanding Amount:

Rs. 3879032/-

as on 09-05-2024

Last date of EMD Deposit : 13-01-2025

Date of Auction : 15-01-2025

Time of Auction : 11 AM to 01 PM

Incremental Value : Rs. 1,00,000/-

Description of Secured Asset(s): All that piece and parcel of immoveable property being land bearing of Mouza-Wanjara, P.H. No.17, Khasra No.89/1, and
Plot No. 170 & 171 Total admeasuring 2120 Sq.Ft. (196.95 sq. mt.) Eastern Side Portion of Plot No.172 Total admeasuring 400 Sq ft. (37.160 Sq.Mtr.) Sheet No.
845/55/51A, City Survey No. 408, House No. 2476/170+171 Tahsil and District Nagpur. Butted and bounded for (Plot No.170 & 171) on the East by 30 Feet Wide
Road, On the West by Plot no. 172, on the North by 20 Feet Wide Road, South by Plot No. 168 & 169 and (Plot No 172) on the East by Plot No.171, on the West by
Remaining Portion of Plot No.172, on the North by 20 Feet Wide Road, on the South by Plot No. 167.

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

7

Change of Name 
I, NALINI MADHUAR PARALE, 

spose of No. 6821800 Ex NK 

Madhukar Keshavrao Parale, 

R/o. Ramnagar Near Well, 

Wadgaon Road, Tah, Dist. 

Yavatmal  -  445001 have 

changed my name from Nalini 

to Nalini Madhukar Parale. 

M y  d a t e  o f  B i r t h  i s  

28/02/1954 (Twenty Eight 

February ninteeen Hundred & 

Fifty Four). That, Nalini and 

Nalini Madhukar Parale both 

names are pertains to one 

person only and in future  my 

name will be used in all 

documents as Nalini Madhukar 

Parale. 

      Chief Officer, Kavthemahankal Nagarpanchayat

is inviting online E-Tender from following website under 

Central Assistance scheme for 1 work. The detailed 

information, terms and conditions are available at the 

following website.

Kavthemahankal Nagar Panchayat, 

Kavthemahankal, Dist.: Sangli
PWD Department E-Tender No.2, 2024-25

Main Portal : "http://mahatenders.gov.in"
Signed/-

Chief Officer
Kavthemahankal Nagarpanchayat
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ॲमेझॉनचे २०३० पय््ंत ८० अब्ज डॉलरची तनय्ाथत
दिलल्ी. ॲमझेॉन या ई-कॉमस्ह ि््ते््ातील आघािीचय्ा कपंनीन ेमगंळवारी
भारतातून २०३० पय््ात एकूण यूएस ८० अब्ज िॉलर डनय्ाहत करण्याचे
वचन डदले आहे. हे २०२५ पय््ात यूएस २० अब्ज िॉलरच्या सध्याच्या
लक््य्ापिे््ा खपू जास् ्आह.े ॲमझेॉनच ेइमडज्ाग् माक््टे्च् ेवडरष् ्उपाधय्ि््
अडमत अग््वाल यांनी कंपनीच्या वाड्रहक 'संभव सडमट'मध्ये ही घोरणा
केली.  ते म्हणाले की अॅमेझॉन हे उड््दि्् साध्य करण्यासाठी सरकार,
लाखो भारतीय छोटे र्यवसाय, रेट-ते-ग््ाहक(िी२सी) ब््ँि आडण इतर
प््मुख भागधारकांसोबत काम करत आहे. आम्ही भारतातून डनय्ाहत
वाढवण्याच्या प््गतीने प््ेडरत होऊन २०३० पय््ात डनय्ाहत यूएस ८० अब्ज
िॉलरपय््ात नेण्याचे आमचे ध्येय आहे.

\दिलल्ी, वतृ्स्संथ्ा. भारताचा आवाज
जगभर ऐकू येत आहे. भारत सातत्याने
सुधारणेकिे वाटचाल करत आहे. अशा
पडरक्सरतीत आंतरराष््््ीय
नाणडेनधीच(ेआयएमएफ) माजी काय्हकारी
सचंालक कषृण्मतू््ी रह्ी. सबु्म्णय्न यानंी
मोठे डवधान केले आहे. भारताच्या
अर्हरय्वसर्बेाबत सपंणू्ह जग आपलय्ाकिे
सकारात्मक दृड््िकोनातून पाहत आहे.
भारताची साव्हजडनक डिडजटल पायाभूत
सुडवधा आडण सव्हसमावेशक वाढ हा
केवळ चच््ेचा डवरय नसून आंतरराष््््ीय
समदुायाकिनूही तय्ाच ेकौतकु होत आह.े
कोडवि नतंर खपू चागंली कामडगरी :
कषृण्मतू््ी रह्ी. सबु्म्णय्म यानंी ही माडहती
डदली. मला वाटत ेकी कोडविनतंर भारतीय
अर्हरय्वसर्ा चागंली कामडगरी करत आह.े
कोडविनंतरच्या काळात डवकास दर सात
टक्् ेराडहला आह.े या डतमाहीत रोिीशी
घसरण झाली आह.े याडशवाय डनया्हतीतही
काही प््माणात घट झाली आहे, परंतु ही

घसरण तातप्रुती असले अशी आशा आह.े
भारत इतर दशेापंिे््ा पणू्हपण ेवगेळा आह े:
सुब््मण्यम म्हणाले की, कोडवि काळात
भारताने वेगळ्या प््कारचे आड्रहक धोरण
सव्ीकारल ेआह.े तो इतर दशेापंिे््ा पणू्हपणे
वेगळा होता. उव्हडरत जगाने कोडविला
केवळ मागणीचा धक््ा मानला, तर

भारताने याला मागणी आडण पुरवठा या
दोनह्ी समसय्ा मह्णनू ओळखल.े भारताने
मागणी आडण पुरवठा-बाजूची धोरणे
स्वीकारली. यामुळे महामारीचा सव्ाहडधक
फटका बसललेय्ा लोकापंय््ात आडर्हक मदत
पोहोचली.  यदु््ाचा भारतावर पदरणाम
नािी : जेर्हा युरोपमधील युद्् आडण

पुरवठा-संबंडधत समस्यांमुळे जागडतक
चलनवाढ वाढली. या युद््ाचा भारतावर
फारसा पडरणाम झाला नाही. आपण
पाडहल्यास, गेल्या काही वर्ाा्त, इतर
देशांतील महागाई त्याच्या ऐडतहाडसक
सरासरीपिे््ा दोन त ेचार पटीन ेजास् ्आह.े
तय्ाच वळेी, भारतातील महागाई ऐडतहाडसक
सरासरीपिे््ा कमी राडहली.
उतप्ािनात वाढ : सबु्म्णय्म मह्णाल ेकी,
२००२ ते २०१३ पय््ात भारताचा उत्पादन
वाढीचा दर दरवर््ी सरासरी १.३ टक््े
होता. २०१४ नंतर हा दर प््डतवर््ी २.७
टक्् ेवाढला. मह्णजचे गलेय्ा दशकापासनू
उतप्ादन दपुप्ट झाल ेआह.े यासोबतच तय्ानंी
नवीन र्यवसायांची संख्या वाढल्याचाही
उल्लेख केला. २००४ ते २०१४ पय््ात
नवीन र्यवसायांची संख्या केवळ ३.२
टक््े होती. २०१४ नंतर या संख्येत
लि््णीय वाढ झाली. आज भारतामध्ये
जगातील डतसरी सव्ाहत मोठी उद््ोजकता
इकोडससट्म आह.े

\दिल्ली, वृत््संस्था. महसूल सडचव संजय
मल्होत््ा यांनी मंगळवारी सांडगतले की ११
डिसे्बर रोजी भारतीय डरझर्ह्ह
बँकेचे(आरबीआय) गर्हन्हर म्हणून पदभार
स्वीकारल्यानंतर ते सव्ह दृड््िकोन समजून
घणेय्ाचा प्य्तन् करतील आडण अर्हरय्वसर्सेाठी
ज ेसव््ोत्म् आह ेत ेकरतील. अर्ह मतं््ालयाबाहरे
पत््कारांच्या प््श्नांना उत््रे देताना मल्होत््ा म्हणाले की,
कोणालाही (पदावर असलेले) हे ि््ेत््, सव्ह दृि््ीकोन
समजून घेणे आडण अर्हर्यवस्रेसाठी जे चांगले आहे.
ते करणे आवश्यक आहे.
मल्होत््ा (५६) हे सध्या अर्ह मंत््ालयात महसूल

सडचव आहेत. सरकारने सोमवारी सायंकाळी त्यांची
से्ि््ल बँकेच्या गर्हन्हरपदी डनयुत्ती केली. ते डनवत्हमान
गर्हन्हर शत्तीकांत दास यांची जागा घेतील.
राजसर्ानमधील १९९० चय्ा बचॅच ेभारतीय प्श्ासकीय
सवेा (आयएएस) अडधकारी मलह्ोत््ा यानंा साव्हजडनक
धोरणाचा तीन दशकांहून अडधक अनुभव असून त्यांना

पॉवर, फायनान्स आडण टॅत्सेशन
यांसारख्या ि््ेत््ात कौशल्य आहे. मंदीचा
डवकास दर आडण उच्् चलनवाढ या
दुहेरी आर्हानाचा सामना अर्हर्यवस्रेला
होत असताना ते मध्यवत््ी बँकेचा
काय्हभार सांभाळणार आहेत. महागाई
डनयंत््णात ठेवण्यासाठी दास यांनी

जवळपास दोन वर्् ेमानक रय्ाजदर अपडरवडत्हत ठवेला.
मल्होत््ाची प््डतमा सव्ाा्सोबत काम करणारी आहे.
एकट््ा मध्यवत््ी बँक डकमती्चे र्यवस्रापन कर्
शकत नाही आडण त्यासाठी सरकारी मदतीचीही गरज
आहे, असे त्यांचे मत आहे. डरझर्ह्ह बँकेवर आड्रहक
डवकासाला पाडठंबा देण्यासाठी प््मुख र्याजदर रेपोमध्ये
कपात करण्याचा दबाव असताना ते मध्यवत््ी बँकेचे
२६ वे गर्हन्हर म्हणून पदभार स्वीकारत आहेत. यापूव््ी,
जलु-ैसपट्ेब्रमधय् ेजीिीपी (एकणू दशेातंग्हत उतप्ादन)
वाढीचा दर ५.४ टत्त्यांवर घसरला होता, जो सात
डतमाहीतील सव्ाहत कमी पातळी आहे. 

\दिल्ली, वृत््संस्था. कोि ‘६e’ बाबत
मडहंद्् आडण इंडिगोमधील वाद कोट्ाहत
पोहोचला आहे. आता या प््करणी
मडहंद््ाचा दृड््िकोन रोिा मवाळ होताना
डदसत आह.े मडहदं््ान ेसधय्ा या कोिपासून
स्वतःला दूर ठेवले आहे. कोट्ाहत या
प््करणाचा डनकाल लागेपय््ात ते त्यांच्या
वाहनाचंय्ा नावावर ‘६e’ कोि वापरणार
नसलय्ाच ेतय्ानंी साडंगतल.े मडहदं््ाने सधय्ा
या कोिपासनू सव्तःला दरू ठवेल ेआह.े
कोट्ाहत या प्क्रणाचा डनकाल लागपेय््ात
त ेतय्ाचंय्ा वाहनाचंय्ा नावावर ‘६e’ कोि
वापरणार नसल्याच ेडतन ेसाडंगतल.े
काय प््करण आिे? : वास््डवक,
मडहंद््ा अँि मडहंद््ाने यापूव््ी इलेत्ड््िक
एसयर्ूही कारची नवीन श््णेी लॉनच् कलेी
होती. कपंनीन ेयापकैी एका श््णेीला ‘बीई
६e’ असे नाव डदले आहे. इंडिगो
एअरलाइनने या कोिवर आि््ेप घेतला

होता. कारण ‘६e’ हा इंडिगो
एअरलाइनसाठी कोि आहे. एअरलाइन
फ्लाइट क््मांक कोि ‘६e’ ने सुर्
होतात. त्यानंतर कंपनीने मडहंद््ाडवर्द््
नय्ायालयात खटला दाखल कलेा. 
इंदडगो मि्णाल ेि््डेमाक्कच ेउलल्घंन
: इंडिगोने याला ि््ेिमाक्कचे उल्लंघन
मह्टल ेहोत.े मडहदं््ानहेी ि््िेमाक्क प्क्रणी
सप्ि््ीकरण डदल ेहोत.े मडहदं््ान ेसाडंगतले
होते की त्यांनी इलेत्ड््िक ओडरडजन
एसयूर्ही पोट्हफोडलओचा भाग म्हणून
‘बीई ६e’ साठी वग्ह १२ (वाहने)

अतंग्हत िे््िमाक्क नोद्णीसाठी अज्ह कलेा
आह.े 
मदिंद््ा आता काय म्िणाले? :
याप्क्रणी इडंिगोचय्ा वतीन ेडदल्ली उच््
न्यायालयात खटला दाखल करण्यात
आला आहे. त्याची सनुावणी सोमवारी
झाली. मडहंद््ा समूहाची कंपनी मडहंद््ा
इलेत्ड््िक ऑटोमोबाईल डलडमटेिने
न्यायालयाला सांडगतले की, जोपय््ात
ि््िेमाक्क सबंडंधत प्क्रणावर न्यायालय
डनण्हय घते नाही तोपय््ात नवीन इलत्ेड््िक
कारमध्य ेहा कोि वापरणार नाही.

\मुंबई, वृत््संस्था. मय्ाहडदत
रय्वहारादरमय्ान मगंळवारी सर्ाडनक शअेर
बाजार क्सरर बंद झाले. कोणतेही ठोस
संकेतक नसल्यामुळे गुंतवणूकदार
बाजारापासनू दरू राडहल.े रय्ापाऱय्ाचंय्ा मत,े
याडशवाय युरोपीय बाजारातील कमकुवत
प््वृत््ीचाही गुंतवणूकदारांच्या भावनांवर
पडरणाम झाला. 
बीएसईचा ३० शेअस्ह असलेला सेन्सेत्स
१.५९ अंकांच्या नाममात्् वाढीसह
८१,५१०.०५ वर बंद झाला.
र्यापारादरम्यान, एकेकाळी तो २१७.८८
अंकांनी डकंवा ०.२७ टत्त्यांनी वाढला

होता. राष््््ीय शअेर बाजाराचा डनफट्ी ८.९५
अंकांनी डकंवा ०.०४ टत्त्यांच्या
घसरणीसह २४,६१०.०५ वर बंद झाला.
र्यापारादरम्यान एका वेळी तो १०८.३५

अंकांनी घसरला होता. 
दविेशी बाजार : आडशयातील इतर
बाजारात जपानचा डनक््ी, चीनचा शाघंाय
कंपोडझट आडण दड््िण कोडरयाचा कोस्पी
वधारला, तर हागँकागँचा हगँ सेग् घसरला.
यरुोपातील प्म्खु बाजारात घसरणीचा कल
होता. सोमवारी अमेडरकन बाजार तेजीत
होते.कच््े तेल : जागडतक तेल बे्चमाक्क
ब््े्ट कू््ि ०.१७ टत्त्यांनी घसर्न िॉलर
७२.०२ प््डत बॅरलवर आले.
र्पया : आंतरबँक परकीय चलन बाजारात
र्पया प््डत िॉलर ८४.८५ (तात्पुरता) वर
क्सरर आहे.

इक्ववटी एमएफमधील
गुंतवणूक घटली

\दिल्ली, वृत््संस्था. इक्तवटी म्युच्युअल
फंिातील गुंतवणूक नोर्हे्बरमध्ये माडसक
आधारावर १४ टत्त्यांनी घसर्न ३५,९४३ कोटी
रप्ये झाली. अमडेरकी डनविणुकांच्या डनकालामंळुे
डनम्ाहण होणारे डवडवध स्रूल आड्रहक घटक, भू-
राजकीय तणाव आडण अक्सररता ही त्याची प््मुख
कारणे होती.  

मदिंद््ा-इंदडगोमधील वाि कोट्ाथत
या प््करणी महिंद््ाचा
दृह््िकोन बदलला

मदिंद््ाने कोड बिलला
मटहंद््ाने सांटगतले की ते आपल्या मॉडेलचे नाव
‘बीई६e’ वर्न बदलून ‘बीई ६’ करेल. मात््,
इंटडगोचे दावेही न्यायालयात नेणार असल्याचे टतने
सांटगतले. या प््करणाची पुढील सुनावणी एट््पल
२०२५ मध्ये होणार आहे. इंटडगो एअरलाइनने
नावाबाबत न्यायालयात धाव घेण्याची ही पटहलीच
वेळ नाही. ही टवमान कंपनी यापूव््ीच न्यायालयात गेली आहे. प््करण २००५ सालचे आहे.
त्यावेळी इंटडगोचे टाटा मोटस्थशी भांडण झाले होते. वास््टवक, इंटडगो एअरलाइन्स २००४ मध्ये
सुर् झाली होती. मात््, कंपनीची टवमाने उडू लागली नाहीत. त्यावेळी टाटा मोटस्थ आपली एक
कार इंटडगो या नावाने टवकत असे. यानंतरही एअरलाइनने इंटडगोचे नाव कायम ठेवले होते.

अथ्थव्यवस्थेसाठी चांगले काम करण्यावर जोर

बाजार सपाट बंि, सेन्सेक्स स्सथर 
अर्थव्यवस्रा ५५ लाख कोटी्ची

भारताचा जगभर डंका, देशातील महागाई ऐततहातसक सरासरीपेक््ा कमी

g सुब््मण्यम यांनी भारताला ५५ ट््िटलयन
डॉलरची अर्थव्यवस्रा बनवण्याचे उट््िष््
नमूद केले आहे.

g त्यासाठी दोन मुख्य क््ेत््ात सुधारणा
करण्याची गरज त्यांनी व्यक्त केली आहे.

g प्र्म, बाधंकाम क््ते््ातील वाढ आटण दुसरे,
संपत््ी आटण संपत््ी टनम्ाथण करण्याच्या
मानटसकतेतील बदल नमूद केले आहेत.

g अमेटरकेत श््ीमंत होणे हे स्वप्नच मानले
जाते, असे उदाहरण त्यांनी टदले. तर
भारतात नेहमीच नकारात्मकतेने पाटहले
जाते.

g प््त्येक नोकरी आटण रोजगाराचे स््््ोत
कोणत्या ना कोणत्या माग्ाथने पैसे
कमावण्याशी संबंटधत आहेत आटण पैसे
टमळवल्याटशवाय रोजगार टनम्ाथण होऊ
शकत नाही.

५५ द््िदलयन डॉलरची अथ्थव्यवस्थेचे लक्््य

दास यांनी मानले
पंतप््धान व

अर्थमंत्््यांचे आभार 
\दिल्ली, वृत््संस्था. संजय
मल्होत््ा ११ डिसे्बरपासून डरझर्ह्ह
बँकेच्या गर्हन्हरपदाची सूत््े
स्वीकारणार आहेत. ६ वर््े डरझर्ह्ह
बँकेच्या गर्हन्हरपदाची जबाबदारी
सांभाळल्यानंतर शक्ततकांता दास
यानंी राजीनामा डदला आह.े अडतशय
साधे आडण मृदू र्यक्ततमत्््वाचे
मालक असलेले शक्ततकांता दास
त्यांच्या डनण्हयात कधीही मवाळ
नर्हते. त्यांच्या डनण्हयांचाच पडरणाम
आहे की, जगभर अराजक असताना
भारत मजबूत उभा राडहला. त्यांच्या
कलाकृती्बद््ल खूप काही डलडहलं
गेलं आडण भडवष्यातही डलडहलं
जाईल. पीएम मोदी आडण एफएम
सीतारामन यांचे आभार : कॅप्टन
कूल शक्ततकांता दास यांचा आज
आरबीआय काय्ाहलयात शेवटचा
डदवस आहे. बरोबर ६ वर्ाा्पूव््ी ज्या
ऑडफसमध्ये ते दाखल झाले होते,
त्या ऑडफसमधून आज डनरोपाचा
डदवस. शत्तीकांता दास यांनी X वर
आपल्या भावना र्यत्त केल्या
आहेत. त्यांनी पंतप््धान नरे्द्् मोदी
आडण डरझर्ह्ह बँकेच्या सव्ह
सहकाऱ्यांचे आभार मानले आहेत.
त्यांनी अर्हमंत््ी डनम्हला सीतारामन
यांना सव्ह आर्हानांमध्ये सार
डदल्याबद््ल त्यांचा डवशेर उल्लेख
केला आहे. 
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PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF V.G.I. PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor V.G.I. PHARMA PRIVATE LIMITED

2. Date of incorporation of corporate
debtor June 03, 2011

3. Authority under which corporate
debtor is incorporated / registered

Registrar of Companies,Maharashtra,
Mumbai. Registration No. 218263

4.
Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U24200MH2011PTC218263

5.
Address of the registered office
and principal office (if any) of
corporate debtor

Plot No. J-8, Phase 3, MIDC Akola,
Maharashtra – 444104.

6. Insolvency commencement date
in respect of corporate debtor

December 03, 2024 (Order received on
December 09, 2024)

7. Estimated date of closure of
insolvency resolution process June 01, 2025

8.
Name and registration number of
the insolvency professional acting
as interim resolution professional

Mr. Kshitiz Gupta
IBBI/IPA-002/IP-N00721/2018-2019/12140

9.
Address and e-mail of the interim
resolution professional, as
registered with the Board

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: kshitiz.ca@gmail.com

10.
Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: vgipharma.ibc@gmail.com

11. Last date for submission of claims December 23, 2024

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not available as per information
available with the IRP

13.

Names of Insolvency
Professionals identified to act
as Authorised Representative of
creditors in a class (Three names
for each class)

Not available as per information
available with the IRP

14.
(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

a) Web link: https://ibbi.gov.in/en/
home/downloads
b) N.A

Mr. Kshitiz Gupta
Interim Resolution Professional

IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA valid upto 31/12/2025

Date: December 11, 2024
Place: Mumbai

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench-
VI has ordered the commencement of a corporate insolvency resolution process of
M/s. V.G.I. Pharma Private Limited vide its order in CP (IB) No.1261/MB-VI/2022 on
December 03, 2024 (order received on December 09, 2024).
The creditors of V.G.I. Pharma Private Limited are hereby called upon to submit their
claims with proof on or before December 23, 2024, to the interim resolution professional
at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, (Not
Applicable), shall indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 (Not Applicable) to act as authorised
representative of the class [N.A] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
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